
ÎIT E M NO.1 0 1                 COUR T NO.9            S EC T I O N IV

          S UP R E M E C OUR T O F I N D I A
                 R ECO R D OF P R OC E E D I N G S

CIVI L AP P E A L NOS. 3 8 4 0 - 3 8 4 1 OF 2 0 0 1

M.P. HOUSI N G BOA R D                                Appellant (s)

                   VER SUS

SHI V SHAN K A R MAND I L AND ORS.                            Respondent(s)

[With office report]

WI T H Civil Appeal NOS.3 8 4 2 - 38 4 3 of 2 0 0 1 [With office report]

Date: 14 / 1 0 / 2 0 0 8   These Appeals were called on for hearing today.

CORAM :
    HON’B L E MR. JUS T I C E LO K E S H W A R SIN G H PA N T A
    HON’B L E MR. JUS T I C E V.S. SI R P U R K A R

For Appellant(s) Mr. B.S. Banthi a, Adv.
in CA 38 4 0 - 41 / 0 1 & Mr. Vikas Upadhyay, Adv.
for R- 2 in
CA 3 8 4 2 - 4 3 / 0 1

in CA 38 4 2 - 43 / 0 1         Mr. R. P . Gupta, Sr. Adv.
& for R- 2 & 3                  Mr. M.P. Singh, Adv.
in CA 38 4 0 - 41 / 0 2         Mr. C.D. Singh, Adv.

                       Ms. Vibha Datta Makhija, Adv. (Not present)

For Respondent No.1             Mr. S.S. Kh anduja, Adv.
in all matters

                                Ms. Vibha Datta Makhija, Adv. (Not present)

         UPON hearing counsel the Court made the following
                    OR D E R

                   Heard learned counsel for the parties.
                   Arguments concluded.
                   Judgment reserved.
(Subhash Chander)   (Phoolan Wati Arora)
   Court Master         Court Master


